
• Sltri S. N. Mlehra: All considerations 
ofthe topography were taken into account. 
but it is thought that it was due to 
WlnllWlily heny precipitation in the parti-
enIar area to which the bon. Member 
refers. 

Shri M. It. Mome: Has the attention 
of the Government been drawn to a repre-
sentation banded over to the Prime Minister 
of India when he visited the Kandi aub-
division in which it has been categorically 
stated that the 9Udden release of water from 
Ihe Canada Maasanjore dam on the 26th 
September flooded the areas of Kandi ? 

Shri S. N. Mlehre :  I take this in-
formation from the hon. Member that 
• memorandum was submitted. 

Shri M. It. Moltre • This was handed 
0.« to the Prime Minister. 

Mr. Speaker: This han. Minister is 
aOt the P(ime Minister. 

Shri Sa4haD Gupta : But it is joint 
responsibility. 

Mr. Speaker :  I am not disputing it. 
All that the Minister .ay. is that he has for 
the first time corne to know of this from 
tbe hon. Member. 

Shri V. P. Na,ar , May I know whe-
ther it ia not a fact that before the construc-
tion of tbese dams in question. systematic 
stndies for collecting tbe hydrological and 
aeological data in the arC8S concemed were 
not mlde, and thai what data Govemment 
had were based on haphazard collections ? 

Sbrl S. N. Miehra :  I do not accept 
thift assumption. To the extent it is neces-
sary and possible. all the data are sought to 
be collected. 

Shri M. K. Moltra : May I know 
whether Go'VCrnment have taken any steps 
to remove the sand deposits that have 
c:ollected Over IIIl Brea of zoo acres in that 
localitY, as a result of the sudden release of 
water !torn the Canada-Massanjore dam? 

Shri S. N. Miabra : J think the 
State Government would be doir. g the 
aeedful in!bi. r .. pect. 
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Shri S. N. Misbr. : I could not catclt 
the question. 

Mr. Spe.br : The hon. M .... ber 
Wla, repeat her question. 

Shrimati ItamlCIId_1i ShU. : 
Do G"'ernment propose to Bee that SIlch 
places wiD not be allowed to be kept ope" 
after 11 p.m. ? 

Ml-. Spcuer: That is, there ,howd be 
100 lIilht-c1ubs. 

Shrimati J[amJ ... ~  811 ... : 
Do Government propooc to Bee that "0 
nilht...:lubs Or hotels a,. allowed to func-
tion ~  II p.m. ? 

. Mr. Speaker: It is a sunestion for 
actJOJ:l. 

Slari S. N. MBIIn: Ye •. 
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Mr. Speaker : Ne .. "! Question. Sllri 
JCajrolkar. 

Sbri Gidwaai: I have been authe-
rised by him. May I nut it? 

Mr. Speaker : Not ROW. but later 

oa. 

CaaaI W.ter Dues f....... Pakie_ 

... .,. Sbri Gidwaai : Will the 
Minister of IrripdoB •• d P_ Ioe 
pleased to stale: 

<a) whether it i. a fact tnat MIst .. 
Gmemment have withheld p",mCDt .f 
_I water dues .inee July, 19S0 ac:aJ&<i-
ina to the qrccment beTWeea tile tw. 
....tria; 




